W THE CENTRAL ADMINISTRATIVE TRIBURAL,
PRINCTPAL BENCH.
NEW DELHT .

Date of Decision: April 06, 97.
OR 390787

SHET S.K. BATAY « o APPLICANT.
VS,

UNTON OF THNDIA & ANR. L. . RESPONDENTS.

CORAM:
THE FON’BLE SHRT J.P. SHARMA , MEMBER (J).

For the Applicant L. BhTL H.H. STvastava,
' Counsel . .
. P 13- v (o S
For the Respondents ee. Bhvi Reb—Dhawan
Counsal .
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e allowed to sse the Judgement ‘
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The aoplicant., st the relavant. Lime, was
Yelfare OFFicer, Cenbral HSoeisl wWellare Board, Naw
Delhi under the Ministry of Humasn Resources. The
Centiral Sccial Welfare Board wasg registered as a
Secviety baving  its own Memorandum and Articles of

Aassociation  (Annexure  Re-Z). Tt was having a
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Chairman  and tha Evacutive Commitltes o
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the appointment  of  the Chalrman of the Company.
s R
The Govl. with the consultation of the Chalrnan

¢} the Executive Director

of the Compdny  nowins

) Financial Advisor - cum ~  Chief

and the i

Acoounts Officer. The  administration of i

Cantral Social Yol fare P el v
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as  per Article 10 of the
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h

of  the Asso
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eI i spoted hat.  Smt.

Suzhila Rohsbagl  wes Uhe Chalrman, who Joined  on

18.1.85. A agenda was  ciroulsted  for 77}

» of the Cenbral

of bhe K yeave Cxownsihd

e

PO T



el

{OPWRY  on S0tk

1985, Im

Cop, MLTLBLLYY

of

v OFWE b Govl. of

e U elore

working

e TR aral B et

Ak rmEn

i4.2.85, O S

Tred

j8 5] (R RN R R

Th i

A

e n wTE e




\

RIS

o

Y

-
Fom

e
i




o o

TN

e N PRTC B TY. T
iy RES AR A

LS

)
DI PR

ardd Ak

e et Oy

A

R
i P OO0

SR IR

Bty

P -y
J AT KR SR T 4 P
. S -

TP e gWonl
A .

e



o LT )
FTIRIN . 5




Sy N

)

et ing {hnmexure  A-15), filed by the
applicant himself Mrs., Veena Kohli has been duly
appointed in this regard to discharge the function
of the Chalrman, In that event she has every
authority end power to pass an order in  the
cappcity of d@si‘g‘neytﬁ:ﬁ administrative head. The
applicant has  pressed that she could not exercise
any statutory power under Section 10 of '6:5@, es
(COR) Rules, 1965, For the affective
administration BV the statubory powers can  be
swareised without any specific suthorisation.

Tt that the suspension of the

applicant has beceaae  of a oriminal

e N ’
investigation, which has been falrly admitted by
the spplicesnt. during the course of the argumsnts

Ureder Section 10 sub-clavse 1 clauvsé B, the power

can be axercised even in the caee  where &m

investigation on a oriminal offence is going on
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applicant has pressed. 1 do not find any merit,so

disallowed. ine application is rejected with no

]

oider as to costs.



